
In the Central Mmlnistratjve Tribunal 
Calcutta lench 

OA N.12,9 if 1997 

Present : H.n'ble Mr. D Purkayastha, Judicial Member 

7  
p bit 'Kr: Halder & DrS.:1 

Vs. 

S.E. ailway 

For the Applicant : Mr. R.K. De, Advecate 
Mr• 1. Sarkar, Mvicate 

For the eSp.ndents: MS .1. ay,  Advicate 

Date if Order : 7-9-98 

OD.E 

l. Mv.cate Mr. Dey leading Mr. $ ark ar, Advicat e fir 

the applicant submits that h 	Ltion may.beeated as 

applicatlin filed by applicant N.Shriik 
	

,an liberty 

may be 'iven t. Halder to file separate 

applicatien in respect if cause if action and relief seuht f.r 

in this applicatiOT Prayer  is all.wid. OA application W l. 

heard in respect if Shri Dipankar Ghakrab.rty •niy,1  he se 

if Shri 	Chakrab.rty is passed •ver t...mirriw as part heard. 

2. 	Plain cipy if this .rder be furnished to the parties. 

! PurkayaStha ) 
Member(J) 

(1 


